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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD., '

. e

0.A.No. 363/97

Date of decision: 19th December.1997.

Between:

1. Mt. Obulesham.
2. G,Prabhakar.
3. M.A.AzZeem,
4. Md, Myaruddin.
5., G.Kumar.
6. U,Subba Rao.
7. P Isaiah.
8, Ch.somalah.
9. K,Danaish,
10.P.Soloman.
- 11.,P,Jacob.
12, B.Prakash.
13, M.Sambasivareddy. o
i4. D.Emmanuel. Applicants.

And

1. Union of India represented by the Secrefary,
Telecommunications, Sanchar Bhavan, Ashoka Road,
New Delhi 110 001.

2. Chief General Manager, Telecom Circle, Andhra Pradesh,
Hyderabad 500 001, .

3. Telecom District Manager, Department of Telecommunications,

Warangal Distridt. ' Raspondentsq
Counsel for ths applicant % ﬂr.% pigrabhakar Reddy -
Counssl for the ‘respondants 3 & VoWinod Kumar

JUDGMENT

(by Hon'ble Sri R. Rangarajan,Member (A)

None for the applicants, " Sri V,Vinodkumar for the ‘
Respondents. . _ .
There are ¥4 applicants in this 0.A. Applicahts 1, 2 to 4, :

6-and 12 to 14 are working as Technicians and Applicants 5, 7 to 1i

are working as Technic,l Supervisors iﬂﬁthe effice of the i

Reépbndents. Originally they were appointed as Linemen and Wiremen:




 appeointing them in the post of Technician. They have

-as service for purpose of notional increments and for

: 2

1

antWiremen. They appeared for the Departmental Compet;tive
Examination for the post of Technician and they ha@i‘paséed
the written examination as well as the interview. One year

training was contemplated for successful candidates before

completed one year period of training along with others.
During the period of training for the post of technican

they were paid salary in the scale of lineman. After

completion of one yvear training, the applicants were

appointed as Technicians. It is stated that the appliéants
are selected for the post of Technican on regular basis

and after selection for regular appointment they underwent

training for a period of one year.. It is stated that the
period of training'of the applicants was not counted fof

service in the post of Technican. The service particulars

of the appliCanti ase—géver such as date of original
/ '
appointment and post, date of appointment as technician and
. M . . ) 4
tralning period and thepresent designationl?t page 3 of ;the 0.A

This 0.A., was filed to treat the training period

monetary benefit from 1-10-1990 in terms of O.M. 26-36/89 .Est.
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Pay-1 dated 22-10-1990.°

The learned counsel for the applicants rely oh

the Judgment of this Tribunal in 0.A.No.1346/94 and 94/96
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decided on 7-11-1994 and 7-8-1996 respectively for

allowing the relief prpyed for ;n this 0.A.
I ha¥e gone through both the judgments

The Bangalore Bench of the Central Ad-
ministrative Tribunal by the judgment dated 26-3-1993 in
0.4,156/92 held that the technicians and other

categories who were recruited prior to 1-1-1986 and
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vﬂur?ﬁ%&eundergohe training prior to 1-1-1986 should
also be given the benefit of treati;g the period of
training as sérvice for fixing the increments notionally
and for giving'the monetary benefit from 1-10~1990 |
i terms of O.M. dated 22-10-1990, Hence that judgment
was followed by this Bench in 0.A,Nos., 1423/93

an
gelived on 23-10-1996.
5

As per the judgments of this Tribunal in
the above referred 0.A., the respondents are directed-
“to treat the period of training of the applicants, as

service for fixation of increments hotibnaily and they

should be given the monetary beneﬁit from 1;10_1§90‘

The learned counsel for the respondents submits

tht fﬁis 0.A., 1s covered by the judgmentsof the Tribunal
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referred to abOVeJ,but the judgments of this Tribunal
in 0.2,1346/94 and 94/96 had been stayed by the Apex Coﬁrt

% in C.A.N0.23849/96 and -that SLP., is still pending.
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In view of the above; the followiné direction:

is given,

a) If the s.L.P., referred to above is allowed

then this 0.A., stands dismissed.

b) If the s.L.P., is dismissed, then this 0.A.,
stands allowdd and the applicants are en-
titled for the simillar reliefs as-given in

0.A.N0.1346/94 and 94/96.

c) If any other orders are given by the Apex

Court in the above referred SLP, they are
equally applicgble to the applicants in
this 0.A.

With the above direction, the O.A., is
gisposed of at the admissibn state itself. No costs. .

R.RANGARAJAN,
" MEMBER{A)

Date: 19--9-—1997.

---------- { 4
‘Dictated in open COurt.' ',y
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5A,363/97

Copy tor-

1% Phe Secretary, Telecommunications, Sanchar Bhavan, Ashoka Reed,
. New Dslhiid

25 The Chisf General Manager, Telecom Qircle, Andhra Pradesh,

Hyderabad

3, The Telscom District Manager, Department of Telecommunications,
. Warangal Districty , _ .. )

¢ One copy to Mrﬁ P%Prabhakar Reddy, Advocate, CAT., Hyd%

5§ One copy to Mr¥ Vilinod Kumar, Add1%CGSC., CATZ, Hydd

L o  ad e i

6s One copy to DJRU(A), CAT., Hydes

”
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One duplicate copy.
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THE 4 gLT SHRI RLRANGARAJAN @ M(A)

THE OWISHTOLT SHOI YL S.3AT PARANCSHAR
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.Dated: 19 (Il (Gt*.;l..
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Tssuet,

Allsuad

© Dispased of Witi-BHeecktions
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Dismissad

Dismiissazd as WUithdrauwn

Dismissed for Dafault

No ord

SRR | Il Court






